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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO­
OPERATION (SHRI ARIF BEG): (a) 
Import of cloves is now allowed 
under Open General Licence, i.e. 
without any insistence on prior, firm 
contracts, as it was earlier.

(b) Does not arise.

Impact of Gold Control Order on high 
prices of Gold

5089 SHRI DALPAT SINGH 
PARASTE: Will the MINISTER OF 
FINANCE be pleased to state the 
effect of the Gold Control Order, as 
amended recently on the high prices 
of gold in the market?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL) The 

concessions given to certified golds­
miths recently through the issue of 
notifications/orders dated 14.2.1978 
are primarily aimed at the improve­
ment of their means of livelihood. 
They may have no direct impact on 
the prices of gold in the market.
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Relaxation for Entrance Examination 
and Departmental Promotion to SC/ 

ST In Income Tax Department

5091. SHRI SOMJIBHAI DAMOR: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether relaxation of 10 per 
cent marks for the entrance examina­
tion and departmental promotion is 
allowed to SC/ST m the Income Tax 
Department and if sor how many SC/ 
ST candidates have derived the bene­
fit so far during the last three years 
for recruitment and promotion in 
non-gazetted and gazetted cadres and 
what is contemplated to be done fur­
ther to make up the shortfall;

(b) whether there is a heavy short­
fall of ST in gazetted cadre in Income 
Tax, Customs and Central Excise de­
partments and if so, what action Gov­
ernment contemplates to take;

(c) is it a fact that one ST candi­
date from Bombay office who has pass­
ed departmental examination for pro­
motion to Income tax officer’s post has 
not been promoted and if so, what was 
the fun in allowing him to appear for 
the examination; and

(d) is it a fact that one General 
candidate at Bombay office of Income 
Tax Department has been given ad 
hoc promotion as an officer from the 
category which is not eligible for pro­
motion, thus ignoring the rights of 
other SC/ST candidates senior to him?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) to <d).
The required information ia being* 
collected and will be laid on the Table 
of the House as soon as possible.




